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INTRODUCTION

I, Chairperson of the Committee on Papers Laid on the Table (2023-24), having been
authorized by the Committee to present the Report on their behalf, present this 174th Report in
respect of the delays in laying the Annual Reports and Audited Accounts of the Koraput
Development Foundation, Koraput, Odisha under the Ministry of Tribal Affairs.

2. As per revised monetary ceiling, circulated to all the Ministries/Departments vide this
Secretariat OM dated 02nd July, 2022 as well as General Financial Rules, 2017, the Annual Reports
and Accounts of Private and Voluntary Organizations receiving recurring Grants-in-aid to the tune
of Rs. 50 lakh and above should be laid on the Table of the House within nine months of the closure
of the succeeding financial year. In the case of Private and Voluntary Organizations receiving
recurring Grants-in-aid of Rs. 10 lakh to 50 lakh, all the Ministries/Departments of the Government
of India should include in their Annual Reports a Statement showing the quantum of funds provided
to each of these Organizations and the purpose for which they were utilized for the information of
the Parliament.

3. The Committee considered the matter of delay in laying the Annual Reports and Audited
Accounts of the Koraput Development Foundation, Koraput, Odisha under the Ministry of Tribal
Affairs and took oral evidence of the representatives of the Ministry of Tribal Affairs at their sitting
held on 01.08.2023.

4. The Committee considered and adopted the Report at their sitting held on 07.02. 2024.
5. The Committee wish to express their thanks to the officers of the Ministry of Tribal Affairs and
the Koraput Development Foundation, Koraput, Odisha for furnishing the written replies and other

material/information for being placed before the Committee.

6. The Committee also place on record their appreciation of the valuable assistance rendered to
them by the officials of the Lok Sabha Secretariat attached to the Committee.

7. The Observations/Recommendations of the Committee have been printed in bold letters at
the end of the Report.
New Delhi Girish Chandra
07 February 2023 Chairperson
18 Magha, 1945 (Saka) Committee on Papers Laid on the Table
Lok Sabha



REPORT
Committee on Papers Laid on the Table (2023-24)

Delay in laving the Annual Reports and Audited Accounts of the Koraput Development
Foundation, Koraput, Odisha under the Ministry of Tribal Affairs.

Koraput Development Foundation (KDF) is a registered society which came into existence
during the year 1996-97, with the aim to explore ways and means of creating a better future for the
deprived sections of the society. It is concerned about the deteriorating levels of human relationships
world over- in families and society in general in spite of our spectacular accomplishment and
progress in all fields of science and technology, to improve the quality of human relationship in the
planet. It invites all people dedicated to the quality of life and living technologies to participate in its

programmes and projects.

2. The Committee asked the Ministry to state the Act, Rule or Regulation under which the
requisite documents of the Koraput Development Foundation are being laid on the Table of the

House. The Ministry in its written reply submitted the following:

“Rule No. 238(5) of General Financial Rule (GFR)- 2017 and Rule 212(2)(i) of
General Financial Rule (GFR)- 2005.”

3. The Committee also asked the Ministry to state the provision and timeline for laying of
Annual Report and Audited Accounts of the Koraput Development Foundation on the Table of the

House. The Ministry in its written reply has submitted the following:-

“Under Rule No. 238(5) of General Financial Rule, 2017, “the Annual Reports and
Audited Accounts (both in Hindi and English) of Private and Voluntary
Organizations receiving recurring grants to the tune of Rupees Fifty lakhs and above
to be laid on the table of Parliament of Govt. of India within nine months of the close
of the succeeding financial year”.

Further, under Rule no. 212(2) (i) of General Financial Rule, 2005, “The annual
reports and accounts of private and voluntary organizations receiving recurring
grants-in-aid to the tune of Rupees twenty-five lakhs and above should be laid on the
Table of the House within nine months of the close of the succeeding financial year
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of the grantee organizations”..



4. The Committee further asked the Ministry about the pattern of funding by the Government to the
Koraput Development Foundation. The details of year wise Grant-in-aid provided/released to KDF

by the Ministry is placed at Annexure-I.

5. The Committee examined the papers pertaining to the laying the Annual Reports and
Audited Accounts of the Koraput Development Foundation and observed that the requisite
documents for 2017-18 to 2020-21 were laid before the Parliament with repeated delays. Whereas,
the requisite documents for 2013-14 to 2016-17 and 2021-22 and 2022-23 have not been laid till
date. The Committee therefore, took oral evidence of the representatives of the Ministry of Tribal
Affairs and the Koraput Development Foundation, Koraput, Odisha on 01*" August, 2023. However,
the Committee were not satisfied with the replies furnished to the queries raised by the Committee
during the oral evidence and hence, sought further clarifications on the subject. The supplementary

replies were furnished by the Ministry on 25.11.2023.

6. The statement showing the actual dates of laying of the Annual Reports/Audited Accounts of
the Koraput Development Foundation for 2013-14 to 2022-23, alongwith the extent of delays in
laying these documents as appended at Annexure -11.

From the chronogocial stataement furnished by the Ministry, it has been observed that the
requisite documents of KDF for the year 2013-14 to 2016-17 were received by the Ministry on
17.09.2014; 27.07.2015; 28.06.2016 and 17.07.2017 respectively, but these documents were not laid
on the Table of the House by the Ministry.

7. The Committee enquired from the Ministry the reasons for delay in laying the Annual
Reports and Audited Accounts of Koraput Development Foundation for the last ten years or since its

inception. The Ministry in its written reply has submitted that:-

“It is submitted that as per GFR 238(5), the Annual Reports and Audited Accounts (both in
Hindi and English) of Private and Voluntary Organizations receiving recurring grants to the
tune of Rupees Fifty lakhsand above to be laid on the table of Parliament of Govt. of India
within nine months of the close of the succeeding financial year”

Also, under Rule no. 212(2) (i) of General Financial Rule, 2005, “The annual
reports and accounts of private and voluntary organizations receiving recurring grants-
in-aid to the tune of Rupees twenty-five lakhs and above should be laid on the Table of
the House within nine months of the close of the succeeding financial year of the grantee
organizations”.



Details of grants released to Koraput Development Foundation for the project
‘Strengthening of Education —Educational Complex middle/secondary’ by the Ministry since
2013-14 are given below: -

Financial Year GIA Year for which Remark, if any
in which grant Annual & Audit
was released by (in Rupees) accounts are required
the Ministry for laying
2013-14 Nil NA --
2014-15 Nil NA
2015-16 36,89,238.00 *2013-14 Under process
2016-17 37,22,660.00 *2014-15 (As GIA released is less

than %25 lakhs during the
year, doesn’t coming under
rule 212(2) (i) of GFR

2005.)
2017-18 36,89,830.00 As GIA released is less
than 50 lakhs during the
2018-19 37,11,741.00 year, doesn’t coming under
rule 238(5) of GFR 2017
2019-20 Nil
2020-21 67,32,537.00 *2017-18, Laid on table of house in
Lok Sabha on
2018-19 12.02.2023&
2021-22 79,69,649.00 *2019-20, In Rajya Sabha on
21.12.2022
2020-21
2022-23 69,55,867.00 *2020-21, Under process
2021-22

*GIA was released for these years

It may be seen from the above table that KoraputDevelopment Foundation has received GIA
of more than Rupees Fifty lakhs from the Ministry of Tribal Affairs during the years 2020-21,
2021-22 and 2022-23 for the project ‘Strengthening of Education —Educational Complex
middle/secondary’. Therefore, Ministry is required to lay the annual report and audited
account of the organization for the grants released in these years as per Rule no. 238(5) of
General Financial Rule (GFR)- 2017.

Also, the organization had received GIA of more than Rupees Twenty-five lakhs from the
Ministry of Tribal Affairs during the years 2015-16 & 2016-17 for the project ‘Strengthening
of Education —Educational Complex middle/secondary’ for year 2013 and 2014-15.
Therefore, Ministry is required to lay the annual report and audited account of the



organization for the grants released in 2015-16 and 2016-17 as per, the then rule 212(2)(i)
of GFR 2005 which is under process.

1t is submitted here that there is no delay for laying Annual Report/ Audited Accounts
for the year 2019-20 & 2020-21 on table of the House of the Parliament as GIA was released
in the year 2021-22 and annual report and the audited account were submitted in December
2022.

However, there were delay in laying reports for the year 2017-18 & 2018-19 as the
GIA was released in 2020-21 for these years. Initially, NGO was facing difficulties in
preparing the documents in hindi. Moreover, due to Covid Pandemic situation the normal
activities were suffered a lot. Finally, the organization submitted the complete document by
the end of September 2022.

For the year 2021-22, GIA was released to the organization during 2022-23,
therefore the Annual Report/ Audited Accounts is due by December 2023.”

From the supplementary replies hence furnished by the Ministry, the Committee observed that Rs.
36,89,238/- released by the Government of India for the year 2013-14 were actually sanctioned by the
Ministry to Koraput Development Foundation, Koraput (KDF) on 29.3.2016. The Committee,
therefore, desired to know the reasons for late sanction of grants-in-aid by the Ministry to the KDF. In

reply the Ministry submitted:-

“Under the scheme of “Grant-in-aid to Voluntary Organizations working for
the welfare of Scheduled Tribes” Grant in Aid is provided to the non-
governmental organizations on application, in a prescribed format, duly
recommended by the State Government/UT Administration of the concerned
State/UT with physical inspection report and recommendation of the concerned
District Authority.

Ministry release Grant in Aid in one or more instalments. 1”instalment is
generally released on budget estimate basis and full & final instalment is
released on reimbursement basis upon submission of audited accounts of
preceding years and other necessary documents. As per scheme guideline,
these is a pre-decided financial norm for each of the activities performed for
running the project. Ministry funds only those activities which are included in
scheme guideline. There is no budget fixed for the particular project. GIA is
released upon recommendation of State Govt. and subject to availability of
funds in the Ministry.

As per guidelines prevailing at that time, the application shall be submitted by
the organization to the Tribal Welfare Department (or the department
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responsible for tribal matters in the State/UT) preferably in the months of
December-January for the forthcoming financial year. (e.g. the proposals for
the financial year 2009-10 must be submitted by the organization in December,
2008 or January 2009). State Government (State Tribal Welfare Department or
the department dealing with tribal matters) after verifying the genuineness of
the organization and/or the project at the district level duly received physical
Inspection Report and recommendation of District Authority level, shall place
all the proposals before the multidisciplinary “State Committee for Supporting
Voluntary Efforts (SCSVE)” (hereinafter State Committee) and forward the
recommendations of the State Committee to the Ministry of Tribal Affairs by
30th April.

Generally, Ministry receives recommendation of State Govt., which is pre-
requisite to consideration of Grant in Aid, after closing of preceding Financial
Year or even after one or more years. Ministry releases GIA for previous year
projects on reimbursement basis after submission of requisite documents Ie
Audited Account etc. Due to not receipt of state recommendation, sanctioning
of grants to KDF was delayed.”

The following was also apprised to the Committee that :-

“Recommendation of State Govt., which is pre-requisite to consideration of
Grant in Aid Applicationsand recommendations of State Govt. for
consideration of Grant in Aid for NGO- Koraput Development Foundation
for the years 2013-14 & 2014-15 was received in the Ministry in the year
2015. Details are as per below:-

Date of
Where Receipt in
S. Year of Letter NO. of
Name project is Project Ministry of
No. Recommendation State Govt.
located Tribal
Affairs
Koraput
Development | Koraput, Education | No.6306/SSD
| ) ) 2013-14 20.03.2015
Foundation Odisha Complex | dt16.03.2015
(KDF)
Koraput .
Koraput, Education | No.18367/SSD
2 Development 2014-15 15.09.2015
Odisha Complex |, Date 14.9.15
Foundation

Therefore, GIA for the year 2013-14 was released to the NGO during the year 2015-16".
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8. The Committee further enquired from the Ministry about the information in respect of the
usual time-line to finalize the Annual Report, Audited Accounts etc. and the actual time taken by the
Ministry and the Koraput Development Foundation at each stage during the years under examination.
The information regarding the usual time-line in finalisation of Annual Reports and Audited
Accounts of Koraput Development Foundation, as furnished by the Ministry is appended at

Annexure -I11.

9. The Committee enquired from the Ministry as to whether the Ministry/ Koraput
Development Foundation had identified the stages in which delays have occurred during all these

years and, if so, how did the Ministry proposes to curtail the same. In reply the Ministry stated that:

“It is already submitted in LOP point 10 above that there is no delay for laying
Annual Report/ Audited Accounts for the year 2019-20 & 2020-21 on table of the
House of the Parliament as GIA was released for these years in the Financial year
2021-22.

There were delay in laying reports for the year 2017-18 & 2018-19 as the GIA was
released in 2020-21 for these years. Initially, NGO was facing difficulties in
preparing the documents in hindi. Moreover, the Covid Pandemic situation the
normal activities were suffered a lot. Finally, the organization submitted the
complete document by the end of September 2022 and the documents were laid in
both houses of the Parliament.

For the year 2021-22, GIA was released to the organization during 2022-23,
therefore the Annual Report/ Audited Accounts is due by December 2023.Minstry
has already taken action for timeline laying of the documents in future. It has
already circulated a format for Annual Report to all the NGO/VOs receiving grants
from the Ministry under the scheme and requested them to submit annual report and
Audited Accounts for the grants released in 2022-23 by September 2023 to enable
the Ministry for laying these documents in both houses of the Parliament in the
ensuing Winter session.

Also, the organization had received GIA of more than Rupees Twenty-five lakhs from
the Ministry of Tribal Affairs during the years 2015-16 & 2016-17 for year 2013 and
2014-15. Therefore, Ministry is required to lay the annual report and audited
account of the organization for the grants released in 2015-16 and 2016-17 as per,
the then rule 212(2)(i) of GFR 2005 which is under process.”



10. The Committee desired to know from the Ministry as to whether the Ministry/ Koraput
Development Foundation had prepared any Standard Operating Procedure (SOP) to pursue with the
auditing of accounts and finally timely receipt of the final audit reports from the audit authorities and
the relevant documents from the Koraput Development Foundation. In the reply, the Ministry stated
as under:-

“Ministry has framed a uniform format for submission of the annual report and
circulated the same to all NGO and pursuingwith them for the submission of same
along with the Annual Audited Accounts by September 2023 for the GIA released
during the year 2022-23 so that Ministry may lay the reports within the timeline.”

11. The Committee further desired to know from the Ministry/ Koraput Development Foundation
as to whether they had faced any procedural difficulties associated with convening the meeting of
the competent authority for getting approval of the documents etc. The Ministry in its written reply

has submitted:-
“They are facing the difficulties for submitting audited annual account in the bilingual form.”

In addition to the above, the Ministry made the following submission

“As submitted before the Hon’ble Committee during the oral evidence held on
01.08.2023, Organization is facing difficulties in doing Hindi Translations. As Submitted
before the Hon’bleCommittee, Ministry has requested Organistions to take help of
Anuvadini tool for making Hindi translation. Ministry has requested AICTE to conduct
a training session for maximum utilization of their Anuvadini tool for doing Hindi
Translation. Ministry is doing follow up with Koraput Development Foundation, Odisha
for laying their annual report and audited account of the KDF for the grants released in
2015-16 and 2016.”

12. On being asked about the status of digitization and computerization of the process of
accounting to facilitate speedy and timely compilation of accounts, The Ministry in its written reply

submitted:-

“Ministry of Tribal Affairs has developed a dedicated NGO Grants Portal where
the organizations are able to upload their documents for receiving GIA for
ongoing projects. It has a dedicated facility for uploading documents including
Annual Reports and Audited Statements. Further, in the revised scheme guidelines
issued by the Ministry in Jan ,2023 provision for providing GIA for computer
along with internet charges has also been kept for digital connectivity.”



13. On being asked as to whether the Koraput Development Foundation had any internal auditing
mechanism to ensure timely compilation of Annual Reports and Audited Accounts and also to

minimize the audit queries at the time of auditing of C&AG, the Ministry in its written reply
submitted:-

“The organization has informed that during the year 2017-18, the AG, Odisha has
conducted auditing of the organization and advised them to follow quarterly
internal auditing. Since then, the organization is following it. During 3™ to 7",
January, 2022, the AG, Odisha has conducted the auditing of the organisation. All
AG Queries were resolved and there was no adverse remark made by theAG

against the organization.”

14.  The Committee further asked the Ministry as to whether there has any mechanism in the

Ministry to monitor the progress of work to ensure timely laying of documents, the Ministry in

thitseir written reply submitted:-

“Ministry of Tribal Affairs maintains list of Organizations received recurring
Grant-in-Aid to the tune of Rupees fifty lacsand above during a particular financial
yvear andpursue with them for sending their Annual report and Annual Audited
Accounts in English and Hindi for laying the on the Table of the House along with
the statement of review by the Ministry. Time to time, Ministry organize conferences
for solving issues/ doubt while organization are in preparation of Annual Report for

laying it on table of the house.

The Ministry of Tribal Affairs (MoTA) through various means of
communication including telephones conversations, correspondence/e-mails for
regularly monitoring of the progress and provides handholding support to the
organizations in completion of tasks required for laying of papers on the table of
the house of Parliament.

Further, Ministry has framed a uniform format for submission of the annual
report and circulated the same to all NGO and perusing with them for the

submission at the earliest.”

15. On being asked about the remedial measures taken by the Ministry/ Koraput Development

Foundation to ensure timely laying of the documents, the Ministry submitted:-



“Ministry of Tribal Affairs already sensitized the concerned Organization to send
their annual report/ audited account in English & Hindi in a standard format.

Ministry of Tribal Affairs has maintaining a list of Organizations received recurring
Grant-in-Aid to the tune of Rupees fifty lacs and above during a particular financial
year and pursue with them for sending their reports in English and Hindi for laying it
on the Table of the House. Time to time, Ministry organize conferences for providing
handholding facilities and to solve issues/ doubt of the Organizations while
organization are in preparation of Annual Report for laying it on table of the house.”

16. The Committee also desired to know from the Ministry/ Koraput Development Foundation
about the latest position regarding finalisation of the Annual Report and Audited Accounts of the
Koraput Development Foundation for the year 2021-22 and how soon are these pending documents

were expected to be laid on the Table of the House. The Ministry submitted its reply as under:-

“For the year 2021-22, GIA was released to the organization during 2022-23,
therefore the Annual Report/ Audited Accounts is due by December 2023.The
organization has already submitted the annual report for the year 2021-22. The
Ministry is proposed to lay the documents during the winter session of the Parliament

2023.

18. In order to further examine the matter pertaining to delay and non-laying of the Annual
Reports and Audited Accounts of the Koraput Development Foundation, Koraput, Odisha for the
years 2012-13 to 2021-22, the Committee requested the representatives of the Ministry of Tribal

Affairs and the KDF, Odisha to appear and tender oral evidence before the Committee on

01.08.2023.

19. During the oral evidence, the Committee were apprised with the following submissions:-

“Since 2017-18, we are presently giving grants to about 300 such NGOs. & 300
TAAHIT @ &7 T ad & 3GFH ST GART FA AT @97 & fFa# &
50 g w2 & HAF Fe FE vAAH B FEAT § d 3T HE B GEIT
FIT 40 & FTHIRT &7 FIeT gidt &1 fSaar gHal 3976t Tl & TcH gld &
gig IR 9 AglA & 3a¥ FecHT o FNAT EidT & §HART Pol HEUTT PRI 300
& faam &7, g7 ol # & 300 Giaed & faw vashiz # @i & @ &l

From 2017-18, in order to make it more transparent, we have done it in a
computerized manner. The process has been computerized, and now, the NGO

applicants can apply through our online portal.
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Jy 2017-18, T 2018-19, TN 2019-20 IRGY 2020-21 37 TRl &Il F AT
q 2020-21 3N G 2021-22 # & 7 A fsed T fadaw H IR 37
el et H s7ehr RUiE & dbr 73 &1 Fegwy & fAeFa gia @7 dRUT Jg
WWW?/H??’@F@F TIIH el 17377’7?/ Sir, we have made a lot of
efforts in the last three to four years to improve this system & 18T SHYd i/

TG, dfber ag sfrerer & glar &1 g# Rt # g # )5t Raera it &
FIif I TRIT T feadl dec # 3ar & &#= fox 3 Fiforer #r &
TP 2385 & icdald ay 2017 & & g3 & §H Graend & fora a&r
PT T3l FIc 3 TS Jla 50 @ G4 & 3if9% glar & dl 3% fedl 3K
sfieror # & awar gsar & Ife 39 R & 3@ a ay 2020-21 & dAFY
2022-23 dF F R & & avat o 39d ggel ATHIN 212 (2) F T
g1 g 385F 25 a1 U & ST T 3T S Rear & 3 e Ik
3f7eror # & @NaaT GBAT &1 W foET & && dl av 2015-16 H §H T 2013-
14 @ e Fer & S fF 36, 89,238 & [GHH §H Ggal 3fierer # FHifse
Rai¢ & g& & # & axar § 5 g7 T & adf & arw & Faifd gH
gar gl o1 fh gH fRer H H & avar & gF Mod 3¢ & 37 Glede Hv
faar &1 a 2015-16 & 2016-17 dF 25 @ FT ATEHR 212 & Idod
aar & aE g7 & g & g 2017-18, 2018-19, 2019-20 AT T I gH
TEI aar & Fgifed SHTHEIR 238(5) & Iddd Tg T8 T & FFifd ag
Targ g & PH &1 gH % 2020-21 T 3T &3 2021-22 @ FifdE
Ruid 3=t &1 av 2020-21 & gH 2017-18 3Rk 2018-19 #r Tme AA & &t
o5 g7 FFg o R 3l sferer # 3iifde Ruid & g & 3k 8 uifefarde
At o & gepr & ay 2021-22 T H gH [Aelm & 2019-29 IR 2020-21
HT 7969648.9 ¥GIF St fab gHA Ffere a7 foar & 3R alwgsr # 12
W), 2023 H R TSIHHAT H 21 aFaR, 2022 A & g gepr & I ay
2020-21 @I T &1 Jg§ §H e 2022-23 FH [FHelfl & 3N AR grag 373
FHT & fF U Q7 3TPH ERT wol & HFANR §H 31 AT TP 3ac Brser
FxA GEA & IR AFTST I Hordr B &1 AfAvt 9 #GT @ S
HT3cXl WIRTE glar & ag 31 eaFaxw & TG glar &1 39 &l fedFeR,
2023 @ Gifelgide # & @ ST Tl &1 ANRT FHifse e I&T & JN Hored
db §H 3 HfsHAT BY 391) H HTUep ITAFT PR § I FAT o gH Ruic
afexe & &ar)”
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Observations/ Recommendations

20. The Committee note that Koraput Development Foundation (KDF), Koraput, Odisha,
an NGO, has been receiving funds from the Ministry of Tribal Affairs ‘under the scheme of
Grants-in-aid’ to Voluntary Organizations working for the welfare of Scheduled Tribes. The
Amount is released to the NGOs on the recommendations made by the State Government/UT
Administration of the concerned State/UT after physical inspection report and
recommendation of the concerned District Authority. As per Ministry’s submission 1%
installment is generally released by the Ministry on budget estimate basis and full & final
installment is released on reimbursement basis upon submission of audited accounts of
preceding years and other necessary documents. The Ministry, therefore submitted before the
Committee that the Grants-in-aid released by the Government of India to KDF for the year
2013-14 was actually given to the KDF in the year 2015-16. Therefore the KDF has to lay its
Annual Report and Audited Accounts for the year 2015-16 by 31* December, 2016 showing
the funds utilized by it for the year 2013-14.

In this connection, the Committee draw the attention of the Ministry to the Rule 212(2)
GFR, 2005 which clearly states that the requisite documents of the KDF for the year 2013-14
were to be laid by 31* December, 2014. The Committee, therefore, recommend that the matter
may be taken up with the Ministry of Finance to ensure that General Financial Rules and the
recommendations made by the Committee in their earlier Reports are duly adhered to for
laying the requisite documents of not only KDF, but of all other NGOs under its

administrative control.

21. The Committee are not happy to note that the requisite documents of the KDF for the
years 2015-16 and 2016-17, received by the Ministry on 28.06.2016 and 17.07. 2017 respectively
have not been laid on the Table of the House as yet. The Committee could not find any
justification for long time taken by the Ministry in this regard. The Committee, therefore,
desire to know the specific reasons for taking near about 07 years and also how soon these
documents will be laid on the Table of the House. The Committee also recommend the

Ministry to ensure that such kind of lapses do not recur in future.
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22. The Committee observe that between 2017-18 to 2022-23, the KDF took a very long
time, ranging between 06 to 17 Months in sending the requisite documents of KDF to the
Ministry after translation and printing. The Committee do not agree with one of the reasons of
delay given by the Ministry that Hindi translation takes a very long time. The Committee are
of the view that now a days many translation tools are available which are secure. Therefore,
the Ministry should instead of giving reasons of delay, focus on laying of documents within
stipulated time. The Committee would like to be apprised of the exact reasons for this delay
and also as to whether the Ministry had sought any explanation for this prolonged time taken

in receiving the requisite documents from the KDF.

23. The Committee would like to impress upon the Ministry that in case of a delay, only
due to unavoidable reasons, in laying of the Annual Report and Audited Accounts of any
organization/society/institution under its control, a statement explaining the reasons as to why
the requisite documents could not be laid within the prescribed time period, should be laid on

the Table of the House strictly within 30 days, as recommended by the Committee in its earlier

Reports.

New Delhi Girish Chandra

07 February 2023 Chairperson

18 Magha, 1945 (Saka) Committee on Papers Laid on the Table

Lok Sabha
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Annexure —1
vide para 04 of the Report

The year wise Grant-in-Aid (GIA) provided/released to Koraput Development Foundation.

Provided to KDF

Released to KDF

Financial Year GIA in Rupees
2013-14 36,89,238.00
2014-15 37,22,660.00
2015-16 36,89,830.00
2016-17 37,11,741.00
2017-18 35,89,768.00
2018-19 31,42,769.00
2019-20 56,22,326.00
2020-21 23,47,323.00
12,00,367.00
2021-22 57,55,500.00
During the year | Amount in Rs.
2001-02 1,53,750
2002-03 6,30,000
2003-04 -
2004-05 -
2005-06 18,22,000
2006-07 20,14,470
2007-08 14,40,000
2008-09 31,36,700
2009-10 33,45,795
2010-11 37,12,500
2011-12 -
2012-13 70,80,000
2013-14 -
2014-15 -
2015-16 36,89,238
2016-17 37,22,660
2017-18 36,89,830
2018-19 37,11,741
2020-21 67,32,537
2021-22 79,69,649
2022-23 69,55,867
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Annexure-I1
vide para 06 of the Report

Statement showing the dates of laying the Annual Reports and Audited Accounts of the
Koraput Development Foundation, Koraput, Odisha for 2017-18 to 2021-22.

Financial Year Date by which Actual date of Extent of delay
Annual Reports and laying of
Audited Accounts Annual Reports
were required to be and Audited
laid Accounts

2013-2014 31.12.2014 Not laid till date # --
2014-2015 31.12.2015 Not laid till date # --
2015-2016 31.12.2016 Not laid till date -
2016-2017 31.12.2017 Not laid till date -
2017-2018 31.12.2018 06.02.2023 49 months and 06 days
2018-2019 31.12.2019 06.02.2023 37 months and 06 days
2019-2020 31.12.2020 06.02.2023 25 months and 06 days
2020-2021 31.12.2021 06.02.2023 13 months and 06 days
2021-2022 31.12.2022 Not laid till date -
2022-2023 31.12.2023 Not laid till date -

# Not required to be laid, as per the submission made by the Ministry of Tribal Affairs.
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Annexure -111
vide para 08 of the Report

Chronological sequence in respect of finalization of Annual Reports and Audited Accounts of the Koraput

Development Foundation, Koraput, Odisha for 2013-14 to 2021-22.

SL.
No.

Points

Years

2013-14

2014-15

2015-16

2016-17

2017-18

2018-19

2019-20

2020-21

2021-22

@

Date of
approach to the
audit authorities

18.06.2014

12.05.2015

15.04.2016

28.04.2017

02.05.2018

23.05.2019

14.08.2020

25.06.2021

20.05.2022

Time taken after
the closure of
accounting year

2 months 18
days

1 month 12
days

15 days

28 days

1 month 2
days

1 month 23
days

4 months 14
days

2 months 25
days

1 month 20
days

(i)

Date of
appointment of
statutory
auditors

30.06.2014

20.05.2015

29.04.2016

05.05.2017

07.05.2018

26.05.2019

25.08.2020

29.06.2021

24.05.2022

Time taken after
the approaching
the audit
authorities for
appointment of
auditors

12 days

8 days

14 days

7 days

5 days

3 days

11 days

4 days

4 days

(ifi)

Date of
compilation of
annual accounts

02.08.2014

15.06.2015

28.05.2016

14.06.2017

12.06.2018

25.06.2019

19.09.2020

31.10.2021

09.08.2022

Time taken after
the closure of
the accounting
year

4 months 2
days

2 month 15
days

1 month 28
days

2 months 14
days

2 month 12
days

2 months 25
days

4 months 19
days

7 months

4 months 9
days

(iv)

Date of
submission of
annual accounts
to auditors

12.08.2014

20.06.2015

02.06.2016

17.06.2017

15.06.2018

01.07.2019

25.09.2020

04.11.2021

28.08.2022

Time taken after
closure of
respective
accounting year

4 months 12
days

2 month 20
days

2 months 2
dsya

2 months 17
days

2 month 15
days

3 months

4 months 25
days

7 months 4
days

4 months 28
days

4]

The date and
duration for
auditing the
annual accounts
by statutory
auditors

20.08.2014
8 days

28.06.2015
8 days

07.06.2016
5 days

20.06.2017
3 days

21.06.2018
6 days

06.07.2019
5 days

29.09.2020
4 days

07.11.2021
3 days

08.09.2022
11 days

(vi)

The date of
queries raised by
auditors during
auditing/ after
completion of
the annual
accounts

25.08.2014

04.07.2015

14.06.2016

25.06.2017

24.06.2018

09.07.2019

02.10.2020

11.11.2021

16.09.2022

Time taken by
auditors in
raising the
queries during
auditing/after
completion of
the annual
accounts to audit
authorities

5 days

6 days

7 days

5 days

3 days

4 days

3 days

5 days

8 days

(vii)

The date on
which the
replies to the
audit queries
were furnished
to the Auditors

01.09.2014

06.07.2015

17.06.2016

29.06.2017

27.06.2018

13.07.2019

07.10.2020

16.11.2021

17.09.2022
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The time taken
to resolve the
queries

6 days

2 days

3 days

4 days

3 days

4 days

5 days

2 days

1 day

(viil)

The date on
which draft
Audit Report
was issued by
Audit
Authorities

09.09.2014

14.07.2015

21.06.2016

07.07.2017

04.07.2018

20.07.2019

18.10.2020

19.11.2021

21.09.2022

Time taken after
auditing of the
annual accounts

20 days

24 days

14 days

8 days

13 days

14 days

19 days

12 days

7 days

(ix)

The date on
which the final
audit report
received by the
Institute

17.09.2014

27.07.2015

28.06.2016

17.07.2017

13.07.2018

26.07.2019

29.10.2020

26.11.2021

28.09.2022

Time taken after
issue of draft
report

8 days

13 days

7 days

10 days

9 days

6 days

11 days

7 days

7 days

)

Total time taken
by the audit
authorities after
receiving of the
annual accounts
to furnishing the
final audit report
to the Institute

1 month 5
days

1 month 7
days

26 days

1 month

28 days

25 days

1 month 4
days

22 days

1 month

(xi)

Date of
finalization of
the annual report

17.09.2014

27.07.2015

28.06.2016

17.07.2017

13.07.2018

26.07.2019

29.10.2020

26.11.2021

28.09.2022

Time taken after
the closure of
the financial
year; and also

5 months 17
days

3 months 27
days

2 months 28
days

3 months 17
days

3 months 13
days

3 months 26
days

6 months 19
days

7 months 26
days

5 months 28
days

Time taken after
the receipt of the
final audit report

0 days

0 days

0 days

0 days

0 days

0 days

0 days

0 days

0 days

(xii)

The date on
which
documents were
got approved
from the
Competent
Authority

17.09.2014

27.07.2015

28.06.2016

17.07.2017

13.07.2018

26.07.2019

29.10.2020

26.11.2021

28.09.2022

Time taken after
finalization of
Annual Report

0 days

0 days

0 days

0 days

0 days

0 days

0 days

0 days

0 days

Time taken after
receipt of Final
Audit Report

0 days

0 days

0 days

0 days

0 days

0 days

0 days

0 days

0 days

(xiii)

The date on
which
documents were
taken up for
translation &
printing

17.09.2014

27.07.2015

28.06.2016

17.07.2017

13.07.2018

26.07.2019

29.10.2020

26.11.2021

28.09.2022

The time taken
for completing
the task at each
stage.

17.09.2014

27.07.2015

28.06.2016

17.07.2017

13.07.2018

26.07.2019

29.10.2020

26.11.2021

28.09.2022

(xiv)

The date for
sending the
documents to
the Ministry for
being laid in
House after the
completion the
task at each
stage.

17.09.2014

27.07.2015

28.06.2016

17.07.2017

21.09.2022

21.09.2022

21.09.2022

21.09.2022

25.07.2023
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Time taken by Smonths 17 | 3 months 27 | 2 months 28 | 3 months 17 | 1 years 5 1 years 5 6 months 6 months 6 months
the Koraput days days days days months monthss
Development
Foundation,
Koraput, Odisha
is in sending the
documents of
the Ministry
(xv) The date of - - - - 21.12.2022 21.12.2022 21.12.2022 21.12.2022 propsoed to
laying the in Lok in Lok in Lok in Lok be laid
documents to Sabha and Sabha and Sabha and Sabha and during
the House. 13.02.2023 13.02.2023 13.02.2023 13.02.2023 winter
in Rajya in Rajya in Rajya in Rajya session
Sabha Sabha Sabha Sabha 2023-24
Time taken after | - - - - 2 months 2 months 2 months 2 months
receipt of the
documents from
the Koraput
Development
Foundation,
Koraput, Odisha
*kkk
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Annexure -1V

Committee On Papers Laid On The Table (2022-2023)

Extracts of the Minutes of the seventh sitting of the Committee on Papers Laid on the Table
(2022-2023) held on 01.08.2023.

The Committee sat on Tuesday, 01* August, 2023 from 15:00 hours to 16:30 hours in

Committee Room ‘D’, Parliament House Annexe, New Delhi.

Present
Shri Girish Chandra - Chairperson
Members
(Lok Sabha)
2. Shri Shafiqur Rahman Barq
3. Dr. A. Chellakumar
4. Choudhary Mehboob Ali Kaiser
5. Shri Pallab Lochan Das
6. Shri Saptagiri Sankar Ulaka
7. Shri Devendrappa Y.
Secretariat
1. Shri Vinay Kumar Mohan - Joint Secretary
2. Shri Naval K. Verma - Director
3. Shri Rahul Singh - Deputy Secretary
2. At the outset, the Chairperson welcomed the Members of the Committee to the sitting and

apprised them of the agenda regarding consideration and adoption of three original draft Reports and
oral evidence of the representatives of the (i) xxxxx, and (ii) Ministry of Tribal Affairs and the

Koraput Development Foundation, Koraput, Odisha.

3-4. X X X X X
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5. The Committee then called in the representatives for oral evidence in respect of the laying of
Annual Reports and Audited Accounts of the xxxxx and the Koraput Development Foundation,

Koraput, Odisha (Ministry of Tribal Affairs).

- X X X X X;

11- Representatives of the Ministry of Tribal Affairs and the Koraput Development Foundation,
Koraput, Odisha.

1. Shri Anil Kumar Jha - Secretary

2. Shri Biswajit Das - DDG

3. Shri Santosh Kumar Sahu  — Chairman, Koraput Development
Foundation

The Chairperson welcomed the representatives and informed them about the provisions of

Direction 58 by the Speaker, Lok Sabha, regarding the confidentiality of the proceedings.

6. X X X X X

7. Thereafter, the Committee desired to know the reasons for delay in laying the Annual Reports
and Audited Accounts of the Koraput Development Foundation (KDF), Koraput, Odisha for the year
2017-18 to 2020-21 and also for not laying the requisite documents of the Foundation for the year
2021-2022. The representative of the KDF regretted the delay and submitted that timely receipt of
accounts from various NGOs under their administrative control is a difficult process which delays
the laying of these documents. The Committee was assured that necessary steps would be taken to

ensure timely laying of the requisite documents before the Parliament..

The witnesses then withdrew.

The meeting then adjourned.

(4 Copy of the verbatim proceedings of the sitting is kept.)

*kkk
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Annexure -V

The Extracts of the Minutes of the sitting of the Committee on Papers Laid on the Table (2023-
2024) held on 07.02.2024.

The Committee sat on Wednesday, 07" February, 2024 from 1500 hours to 1530 hours in

Committee Room ‘D’, Parliament House Annexe, New Delhi.

Present
Shri Girish Chandra - Chairperson
Members

(Lok Sabha)
2. Shi Pallab Lochan Das
3. Choudhary Mehboob Ali Kaiser
4. Smt. Aparupa Poddar
5. Shri Devendrappa Y.

Secretariat
1. Shri R.K. Suryanarayanan - Joint Secretary
2. Shri Naval K. Verma - Director
3. Shri Rahul Singh - Deputy Secretary
2. At the outset, the Chairperson welcomed the Members of the Committee to the sitting and

apprised them of the agenda regarding consideration and adoption of one XXXX, 08 original and 5
Action-taken draft Reports.

3. X X X X X

4. Then, the Committee took up the following eight Original and five Action-taken Reports for

consideration and adoption:-

1. X X X X X,
. X X X X X,
. X X X X X,

iv. Delay in laying the Annual Reports and Audited Accounts of the Koraput Development
Foundation, Koraput, Odisha;
20
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The draft Reports were adopted unanimously. The Hon’ble Chairperson was authorized by

the Committee to finalize and present these Reports to the Lok Sabha on a date convenient to him.

The Meeting then adjourned.

sk sk sk sk sk ok sk
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